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oi Line of Control

SHRI SAMAR GUHA (Contai) 
rose—

13.30 tan.
BE: WITHDRAWAL OF INDIAN
AND PAKISTANI TROOPS AND 
RATIONALISATION OP LINE OF 

CONTROL

MR. SPEAKER: Mr. Samar Guha, 
■what I meant at that time was to con­
vey to you to kindly wot to get up 
abruptly because we were dealing 
w:th the formal business and every­
thing was kept at the end of the for­
mal business. That you did not follow. 
Now, you take one or two minutes.

SHBH SAMAR GUHA (Contai) 
It was not informed to me.

According to the trfflcial communi­
que of the Government, the withdra­
wal of both Indian Army and Pakis­
tani Army from the occupied area 
hrs been completed At the same time, 
it has been reported that it has been 
done on the basis of “give and take” 
and it has also been reported that 
certain rationalisation of the line of 
control has been done. The Govern­
ment is very brief in their communi­
que They have not categorically stated 
as to what has been the area of land 
Riven and what has been the area of 
land taken. According to the consti­
tutional provisions, articles 3 and 4, 
not even an inch of Pakistani territory 
can be retained by India without the 
formal approval of Parliamentary and 
noi an inch of Indian territory can be 
given to Pakistan without the ap­
proval of Parliament. The Government 
is completely silent on that. This is an 
important matter.

This is the last day of the session. 
This House has the sovereign right to 
know even about an inch of our ter­
ritory which has been in occupation 
of India before 1965 that has been 
given to,Pakistan or even about an 
inch of Pakistan territory that has

come to India. This is a very vital 
matter involving the constitutional 
provisions and the sovereignty of our 
country. Therefore, I submit to you 
that, in your wisdom, you ask the 
Government to make a categorical 
statement to let the House know whal 
is the extent of territory that was 
given to Pakistan and what is the 
extent’ of territory that was takes 
by us. This is a very vital point. I 
hope, you would ask the Government 
to make it quite clear.
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MOTION RE. POLICY OF GOVERN­
MENT IN REGARD TO MANUFAC­

TURE OF CAR

MR SPEAKER; Now, we take up 
Motion at item No. 25 Shri Jyotirmoy 
Bosu.

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): Sir, before I start, 
1 want to make a submission. As the 
zero hour started from Quarter past 
tweleve to thirty-five minutes past one, 
1 would like to have a kind ruling in 
this regard as to the time fixed tor this 
Motion. This is a substantive Motion 
relating to a very serious matter—

Manufacture of Car 
MR. SPEAKER; It witf decided in 

the Business Advisory Committee 
that we will finish it before the Pri­
vate Members* business starts.

SHRI JYOTIRMOY BOSU: This is 
a substantive Motion. I have a right 
of reply. There will he other Speakers 
from different parties. Before I start,
I want to know your ruling as to the 
adjustment of time on the Motion.

MR. SPEAKER: If the House agrees, 
we will take up the Private Members* 
Business one hour later. We will try 
to make up this time. Instead of at
13.00 p.m, the Private Membets" Busi­
ness will be taken up at 4.00 pm

SHRI JYOTIRMOY BOSU; Wfcat is 
the ruling, Sir?

MR. SPEAKER: We shall take one 
hour from the Private Members’ Busi­
ness and extend the Private Members’ 
Business in the evening. In that way 
we shall try to make up the lost time.

SHRI JYOTIRMOY BOSU: I beg to 
move: ’

“That this House notes with dis­
appointment the policy of the Gov­
ernment in regard to manufacture 
of Car.”

We are Marxists. We believe in 
planned economy-public sector, prio­
rity and non-priority sectors. We want 
a clean administration, free from ne­
potism and corruption. About this pro­
ject, we would have opposed if BirlA 
was given this project, we would have 
opposed if Tata was given this project, 
and we are opposed to the project 
having been given to the persons to 
whom it has been given, because it is 
a growth of private sector and capi­
talism. This evolution of small car, 
particularly, is a reverse process of 
Darwin's theory—Man has become
the monkey and monkey has not 
become man. That is the position.


